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<ii) Taking into account all the relevant
factors which go into the calculation of
premium rates, viz. mortality, interest and
expenses, the LIC has been reducing the
premium rates under non-profit plans from
time to time in the past. The recent
reduction in such premium rates ranges
between 1 per cent to 38 per cent depending
upon the plan and term and is considered to
be reasonable.

(in) The premium rates being charged
under Group Scheme for Railway Porters
are not comparable with the premium rates
underlying Central Government Employees
Scheme, for the mortality experience of the
lives covered under the latter scheme is
different. Besides, the former scheme also
covers death due to accident apart from
natural canoes and thus results into higher
cost for the risk cover.

(iv) The yield under insurance policies
cannot be compared with the vyield
obtainable from other sayings instruments
as the latter do not cover life-risk. The net
yield on Life Fund of LIC has, however.
shown a steady increase over the years.

Ban on imtport of synthetic fibres

1955. SHRI CHATURANAN MISHRA,;
Will the Minister of TEXTILES be pleased to
state:

(@) whether a demand has been made by
the representatives of Indian Jute Mills
Association, Central trade unions and West
Bengal Government to ban the import of
synthetic! fibres and granules; and

(b) if so what are the details in this
regard and the Union Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR); (a) and (b)

[ 28 NOV. 1986 ]

to Questions 58

Since synthetic substitutes for Jute bags are
being produced in our country by importing
cheaper priced granules from abroad,
representations have been received from time
to time from various quarters for banning im-
port of granules. In order to protect jute
Industry from the adverse competition faced
in the hands of synthetic substitutes,
Government have favoured mandatory usage
of jute packaging materials by different sec-
tors of the industry. An Empowered
Committee of Secretaries has been set up to
work out the modalities.

Satellite purchasing centres for cotton
purchase

1956. SHRI PRABHAKAR RAO
KALVALA: Will the Minister of TEXTILES
be pleased to state;

(@) whether there is any proposal to Set
up satellite purchasing centres in rural areas
and also in tribal and backward belts by the
Cotton Corporation of India (CCI)- and

(b) if so, what are the details of the
proposal and what are the locations of the
satellite purchasing centres to be set up in
Andhra Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) (a) and (b) Cotton
Corporation of India is opening additional
centres for purchase of cotton wherever the
quantum of arrivals of cotton are heavy and
warrant additional facilities.

\D.G.S.and D

1957. SHRI D. B. CHANDRE GOWDA:
Will the Minister of COMMERCE be pleased
to state:

(@ whether it is a fact that the
D.G.S.&D. approved the rates of conventional
steel irrigation pipes every year;

(b) whether it is also a fact that DGS&D
have received proposals regarding the
approval of rates of
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aluminium Irrigation pipes which are still
pending; and

(c) if so, what steps Government are
taking in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSHI): (a) As regards steel and
iron pipes, DGS&D enter into rate
contracts each year for different sizgs of
(i) Galvanised mild steel pipes conforming
to ISS No. 1239 (Part | of 1979) as
amended (ii) Centrifugally cast iron spun
pressure pipes conforming to IS speci-
fication No. 1S.1536/1976 as amended,
(iii) Flanged vertically cast iron pressure
pipes conforming to IS No. 1537/76 with
amendments, and (iv) Horizontally cast
iron double flanged pressure pipes
conforming to ISI 7181174 with
amendments. These rate contracts are
operated by the State and Central
Governments/Direct Demanding Officers.
DGS&D are also planning to put on the
rate contract Mild Steel blank pipes
conforming to 1S. No. 1239 Pt.1/1979,
Mild Steel pipes conforming to ISS No
4270/1983 with amendments, and Mild
Steel Tubes Plain conforming to ISS No.
1161/79 with amendments.

(b) and (c) No please.

Permission to Birla Group under
FERA

1958. SHRI SHANKER  SINH
VAGHELA: Will the MOniBter of
FINANCE be pleased to state:

(@) what is the number of Birla
Group of companies which have been
given permission under FERA for
operations outside India;

(b) what are the names and addresses
of these companies;

(c) whether Government are aware
that a number of companies associated
with the above group are operating outside
India without the necessary approval
required under FERA and

to Questions 60

(d) if so, what action Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI):

(@) Out of the undertakings belonging to
Birla Industrial House, . registered under
MRTP Act, 1969, 15 companies have been
given permission under Section 27 of FERA,
73 for establishing Joint Ventures]Sub-
sidiaries abroad.

(b) A statement is placed on the Table
of the House {See below).

(c) No, according to the information
available with the Enforcement
Directorate.

(d) Does not arise.
Statement

Names and addresses of Companies,
belonging to Birla Industrial House,
registered under MRTP Act, to which
permission has .been .given under Section
27 FERA, 73 for setting up Joint
Ventures/Subsidiaries abroad

1 M/s. Birla Jute Mfg. Co. Ltd., 9/1, R
N Mukherjee Road, Calcutta.

2. M/s. Bharat Commerce & Industries
Ltd. Suryakiran (5th Floor), 19,
Kasturba Gandhi Marg, New Delhi-
110001.

3. M/s. Birla Cotton Spg. & Wvg.
Mills, P.O. Birla Lines, New Delhi.

4. M(s. Birla Bros. Pvt. Ltd., Industry
House, 159, Churchgate Reclaration,
Bombay-20.

along with the following 4 companies of
this Group:'

(i) Central India Industries Ltd.,.
Calcutta.

(i) Shekhavati Investment and
Traders, Jaipur.



